
CENTRAL ADMINISTRATIVE TRIBUNAL,
LUCKNOW BENCH,

LUCKNOW. 

CCP No. 07  o f 2015  
In re. 

Original Application No. 505 o f 2010

Reserved on  2 6 ^  O ctober, 2 0 1 6  
Pronounced on  J T. lo ■ U  .

Hon’ble Ms. Jayati Chandra, Member-A 
Hon’ble Dr. Murtaza Ali, Member-J

1. Y am un a S in gh , aged a b ou t 7 0  years, S /o  late Sri Hari Har 
Sin gh , R /o  Hari Om S atguru  B h aw an , A.F. Road, B ak sh i-  
ka-Talab, Lucknow.

2. H.N. S h u k la , aged abou t 70  years, S /o  late Sri N .L .Shukla, 
R /o  M ohalla D ayanan d  Nagar b eh in d  Old T elephone  
E xch an ge, B arabanki.

3. M adadin , aged  ab ou t 71 years, S /o  late  Sri Kallu Ram, R /o  
R am zan Nagar, Nawgarh, S iddh arth  Nagar.

4. P.L. R athore, aged ab ou t 70  years, S /o  late Sri N anhey Lai, 
R /o  H ou se  No. 1 8 /3 4 2 , Indira Nagar, Lucknow .

5. Mool Ram  Verm a, aged a b ou t 7 5  years, S /o  late Sri Shiv  
D ayal V erm a, R /o  3 4 2 /2  B egam bagh, S itapur.

6 . Ram  D eo, aged ab ou t 73  years, S /o  late C hh atank e, R /o  
6 /3 1 5  G om ti Nagar, Lucknow.

..................A pplicants
By A dvocate ; Sri Su rend ran  P.

V ersus.

1. Sri Alok Rawat, Secretary, D ep artm en t o f P ersonnel 8s 
P en sio n ers  W elfare, Lok N ayak B haw an , New Delhi.

2. Sri Tripti P. G hosh , Director (PP), D ep artm ent o f Pension  
an d  P en sio n ers’s Welfare 3 ^̂  ̂ Floor, Lok N ayak B haw an, 
K han M arket, New Delhi.

3. Sm t. Sarita  S ingh, C hief P ostm aster  G eneral, U.P. Circle, 
Lucknow .

4. Sri B .C hand ra Shekhar, CPMG, U.P. C ircle, Lucknow
..................R esp on d en ts.

By A dvocate ; Sri S.P. S ingh  .
O R D E R

By Ms. Javati Chandra, Member-A

The p resen t C ontem pt petition  h a s  b een  filed by the  

ap p lican ts for alleged n on -com p lian ce  o f th e ju d g m en t and order 

of th is  T ribunal dated  2 3 .5 .2 0 1 4  p a ssed  in  O riginal A pplication
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No. 5 0 5  o f .2 0 3 :4 r ^ h e  operative portion o f th e order read s a s  

under

“The impugned order dated 19.3.2010 as contained in 
Annexure A-1 to the O.A. is liable to be quashed. It is 
accordingly quashed. The O.A. is allowed. The respondents 
are directed to be re-fix the pension a n d  p a y  the arrears 
within a period of three months from the date of receipt of 
copy of this order. The applicant will not be entitled for any  
interest. N o  order as to costs. ”

2. In com p lian ce  o f the order o f th is  T ribunal, th e resp on d en ts  

have filed com p liance  report by en c lo sin g  th e order dated  9 .6 .2 0 1 5  

w hereby ch art h a s  been  show n by giving PPO n u m b ers and  

revision of P en sio n s  w .e.f. the d a tes m en tion ed  th erein . Thereafter, 

the C ontem p t p etition  w as heard. Vide order dated  1 6 .9 .2 0 1 5  th is  

Tribunal d irected  th e resp on d en ts to file a  better com pliance  

affidavit w ith in  a  period o f three w eek s and d irected  the c a se  to be 

listed  on  6 .1 0 .2 0 1 5 .

3. P u rsu a n t to th e aforesaid  order, th e resp o n d en ts  have again  

filed com p lian ce  report sta tin g  therein  th a t th e p en sio n  o f all the  

ap p lican ts  h a s  b een  w orked o u t and  the a p p lica n ts  are getting  the  

p en sio n  by en c lo sin g  detailed  chart a s  A nnexure no. 1 sh ow in g  the  

b a s is  for revision  of p en sio n  o f the ap p lican ts. Further, revised  

PPOs o f all th e  ap p lican ts have already b een  is su e d  vide letters  

dated  3 1 .3 .2 0 1 5 , 2 2 .4 .2 0 1 5 , 8 .5 .2 0 1 5  resp ectively  in  com pliance  

of the order o f th is  T ribunal dated  2 3 .5 .2 0 1 4 . It is  further sta ted  

th at O.M. dated  3 0 .7 .2 0 1 5  h a s  been  is su e d  in  com p lian ce of the  

order is su e d  by Principal B en ch , a copy o f w h ich  h a s  been  

ann exed  a s  A nn exu re n o .2.

3. Learned c o u n se l for the resp o n d en ts  su b m itted  th at the  

ju d gm en t an d  order of th is  T ribunal h a s  b een  fu lly  com plied w ith  

in its  letter an d  spirit a s  the p en sio n  h a s  b een  fixed in accordance  

w ith  the d irection s o f H on’ble High C ourt a t D elh i dated  

2 9 .4 .2 0 0 3  p a ssed  in Writ petition  no. 1 5 3 5  o f 2 0 1 2  and  noth ing  

rem ain s to be adjudicated , to w h ich  learned  c o u n se l for the  

ap p lican ts  sta ted  th a t the ju d gm en t of th is  T ribunal h a s  n o t been  

com plied  a s  yet.

4. We have heard the learned co u n se l for th e parties and  have  

a lso  p eru sed  th e p lead in gs available on  record.
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5. As observed  by th e H on ’ble S u p rem e C ourt in  the c a se  of 

J.S. Parihar Vs. Ganpat Duggar reported in 1996 Legal Eagle 

(SC) 1385 an d  a lso  in  the ca se  o f Prithavi Nath Ram Vs. State  

of Jharkhand reported in AIR 2004  SC 4 2 7 7  the H on’ble 

Suprem e C ourt h a s  held  th at C ourt dea lin g  w ith  app lication  for 

contem p t o f cou rt ca n n o t traverse beyond th e order. It ca n n o t te st  

co rrectn ess  or o th erw ise o f the order or give add itional direction  or 

delete an y  d irection . T hat w ould  be exercisin g  review  ju risd iction  

w ith  an  ap p lica tion  for in itiation  of con tem p t proceed in gs. The 

sam e w ould  be im perm issib le  and  in d efen sib le . The 

r ig h tn ess /w ro n g n e ss  o f an  order can  be ad ju d icated  u p o n  only  

through a  sep ara te  O.A.

6 . Apart from  th is , th e H on’ble S u p rem e C ourt in  the c a se  of 

Chhote Ram Vs. Urvarshi Gulati & Another reported in AIR 

2001 SC 3468  h a s  observed a s  under:-

“Court directed for considering the case of the applicant for 
promotion. The case of the petitioner w a s  duly considered, 
but his claim for promotion w a s  rejected a n d  in that even 
since the case of the applicant w a s  considered as such, the 
contempt proceedings cannot be proceeded as there is no 
violation of any direction issued by the Court. ”

7. In view  o f th e above legal p reposition , th e  CCP fa ils an d  is  

accordingly  d ism issed . N otices is su e d  to th e  resp o n d en ts  are 

hereby d ischarged .

(Dr. Murtaza Ali) (Ms. Jayati Chandra)
Member(J) Member (A)

Girish/-


